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ORDER 
IA No. 220 of 2011 

 
The learned counsel for the Applicant seeks permission to withdraw this 

application with liberty to seek remedy in regard to the issues in the 

appropriate Forum.   

Accordingly, permission is granted.  The Application is dismissed as 

withdrawn giving liberty to the Applicant to seek the remedy before the 

appropriate Forum.  

 
 
(Rakesh Nath)               (Justice M. Karpaga Vinayagam ) 
Technical Member               Chairperson   
             
 
vs/ak     


